Union Dutieg
of Excise etc Bills
Clauses 1 to 5, the Enacting Formula
and the Title were added to the Bill.
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8hri T. T. Krishnamachari; I move:
“That the Bil]l be passed.”

Mr Deputy-Speaker: The question

is
“That the Bill be passed.”

The motion was adopted.

Mr. Deputy-Speaker: The question
is:

“That the Bill further to amend
the Additional Duties of Excise
(Goods of Special Importance)
Act, 1957, be taken into considera-
tion.”

The motion was adopted.
Mr, Deputy-Speaker: We shall now

take the Bill clause by clause. The
question is:

“That Clauses ] to 3, the Enact-
ing Formula and the Ttile stand
part of the Bill.”

The motion was adopted.

Clauses 1 to 3, the Enacting Formula
and the Title were added to the BilL

Shri T. T. Krishnamachari: 1 move:

“That the Bil] be passed.”

_ Mr. Deputy-Speaker: The question
is:

“That the Bill be passed.”

The motion was adopted,

Mr, Deputy-Speaker:
15!

The gquestion

*That the Bill further to amend
the Estate Duty (Distribution)

DECEMBER 8, 1965 Goa, Daman and

Diu etc.,, Bil}
Act, 1962, be taken into considera-
tion.”

The motion was adopted.

Mr. Deputy-Speaker: We
now take the Bill
The question is:

shall

clause-by-clause.

“That Clauses 1 to 3, the Enacting
Formula and the Title stand part
of the Bill."

The motion was adopted.

Clauses 1 to 8, the Enacting Formula
and the Title were added to the Bill.

Shri T. T. Erishnamachari: I move:

“That the Bill be passed.”

Mr. Deputy-Speaker: The question

is
“That the Bill be passed.”
The motion was adopted.
15.12 hrs,

GOA, DAMAN AND DIU (ABSORB-
ED . EMPLOYEES) BILL

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence) (Shri Hathi): 1 beg to
move:

“That the Bill to provide for the
regulation of the conditions of ser-
vice of persons absorbed for
service in connection with the ad-
ministration of the Union territory
of Goa, Daman and Diu and for
matters connected therewith, be
taken into consideration.”

This is a small Bil] with five Clauses,
but it is an important Bill—important
from the point of view of integrating
the services of persons who were, and
are even now, serving in connection
with the administration of Goa, Daman
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and Diu and also in some of the Cen-
* tral organisations or depart ts of
the Government of India. Four years
have passed. I agree that this Bill
should have been brought up earller.
However, even now it is not too late.
The persons in service are naturally
anxious that there should be certainty
about their future. If anything wor-
ries the service class, that is the
uncertainty through which they have
to pass. Therefore, we have tried to
bring in this Bill in this session itself.

It is known that, during the Portu-
guese regime, there were various
grades; there were no regular pay
scales; they had a particular law
under which the services were being
regulated. In certain cases they were
paid from the collections miade. In
some cases like the Railways, Tele-
graphs, ete., there were Corporations
and although they were officers of the
Corporation, we have absorbed them—
about 5000 employees. 1,240 are in
the Departments of the Central Gov-
ernment. Although they_ have been
absorbed, yet they are governed under
the old Act of the Portuguese Govern-
ment because we have no law. It was
first thought that it might be possible
1o regulate or make rules without
coming to the Parliament or without
having an Act of Parliament, but as
those service conditions were govern-
ed by a decree, having the force of
law, it was thought that it would be
better to bring it before the Parlia-
ment and have an Act of Parliament.

This Bill enables, under Clause 3,
the Central Government to make rules
for the regulation of recruitment to
absorbed posts and the conditions of
service of absorbed cmployees; and
for the regulation of the conditions of
service of persons who were in the
service of a Corporation (whether
known as & junta or otherwise) im-
mediately before the 20th day of
December, 1961, and who on or after
that date either served or have been
serving in connection with the admin-
istration of the Union territory of Goa,
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§
Daman and Diu or in any of the De-
partments of the Central Government.

. In making these rules, we will take
into consideration the fact that the
officers or persons in service do not
suffer. It is intended that whatever
salaries they are drawing now will be
protecied. When they are fitted in our
cadre, their present pay will be pro-
tected and in the future increments,
whatever they get, it will be merged.
The second thing is that whatever
leave they have earned will be carried
forward and they will be entitled to
that leave. So far as the allowances
are concerned, if they want to opt
for the allowances of the Central
Government, it will be open to them
to do so. So far as the persons who
have already retired are concerned,
they will not be affected and they
earn their pension and they will have
it without any difficulty. Others can
opt to be regulated according to their
old rules of pension, if they want.
There also, we shall be liberal. But
the only thing is that if they opt for
them, then naturally they would not
have the benefits which they would
get under the Central Government
scheme for pensfon, whatever we have
such as gratulty, death-cum-retire-
ment benefit or family pension ete.
They can have either of the two; if
they would choose for the other, they
would not have this, but if they
would choose for this, they would
have this,

Therefore, all efforts will be made,
as I have mentioned, to treat them as
liberally as possible and to give them
the option also.

The real necessity is this. Many of
them have been sbsorbed in the Cen-
tral Government departments and
now they have to be integrated, and
that could not be dope unless we had
an Act of Parliament

Two or three amendments have
been tabled, and I would like to deal
with them just now so that the Mem-
bers whp have tabled those amend-
ments may understand our view point.
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[Shri Hathi]

The first amendment standing in
the name of Shri Alvares and Shri
Shinkre reads thus:

Goa, Daman

Page 2, line 22, after ‘pension’,
insert— L4

“or be deprived of any benefits
already given under any decree
or law in force.”

So far as this is concerned, 1 have al-
ready said that their pay, their leave
will all be there, ly we have
said that sectiong 6 and 24 of the
General Clauses Act will apply; that
means that all the rights that have
accrued will continue to accrue; that
is, if they have earned pension, they
will get it; they will get whatever
pay they are getting. If they exercise
the option and they choose, that is a
different matter. Otherwise, they will
be entitled to get whatever they are
getting.

There ig only one point here which
1 should make clear and that is re-
garding the age of retirement. Though
it is not mentloned here, I would like
to point out that the age of retirement
is 65 at'present under the existing
decree of the Portuguese laws. That
decree is called the Overseas Func-
tionaries Decree. Under that decree
the age of retirement of those em-
we integrate them with our officials
and our service personnel, since here
we have the age of retirement as 58,
the age of retirement is 85. But when
ployees also from now onwards wiil
be 58, But as for those who have re-
tired at 65, they will get the pension
under the old rules up to the date
when the Bill is passed into an Acl.
That is the only one thing where we
shall have to do like this, because
otherwise it would not be integrated
properly; some people wiould retire
at 65 while others who are working
at the same table in the same room
would retire at 58 and that would be
a difficult thing. But, otherwise, all
other benefits are there.

DECEMBER §, 1945

and Diu etc. Bill 6410

The second amendment is:

Page 2, line 5, after 'Administra-
tion’, insert ‘or any such post since
taken over by the present Adminis-
tration.”

All the posts have been taken over.
Therefore, there is no question of any
post noy being taken over; all the
posts that were there are now there
and they have been taken over;
therefore, there is no question ©of
any post being left out. Therefore,
this amendment is not necessary.

The third amendment reads thus:

Page 2, line 22, after ‘pension’,
ingsert ‘or be deprived of any
benefits or rights enjoyed wunder
any of the existing laws.”

As I have said already, sections 8 and
24 of the General Clauseg Act would
apply, and, therefore, that is alse in-
cluded.

Therefore, I would command this
Bill- for the consideration of the
House and 1 hope the House will
support it

Mr. Deputy-Speaker:
moved:

“That the Bill to provide for the
regulation of the conditions of ser-
vice of persons absorbed for service
in connection with the administra-
tion of the Union territory of Goa,
Daman and Dfu and for matters con-
nected therewith, be taken into con-
sideration."

Motion

The time allotted for this Bill is 1
hour, I would like to know how
many Members would like to speak I
find that there are about four or flve
Members who want to speak. Let
them take about six to seven minutes
each.

Shri Shinkre (Marmagoa): I am
grateful to the hon. Minister of State
for the assurances that he has given.
But in view of those very assurances
1 fail to appreciate the reason why he
feels himself backward gnd reluctant
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to accept the first amendment tabled
by Shri Alvares and myself, If the
question relates only to the acceptance
by us of the age of retirement at 58,
T am perfectly ready to accept it, and
he can change the amendment slight-
ly and insert the phrase that the re-
tirement age shall be the one that is
operative in the rest of the country
and that would allay my fears and
also my apprehensions.

As for the hon. Minister's conten-
tion that the other amendments do
not appear to be necessary according
to him, 1 beg lo disagree with him.
He hag said that all the posts have
since been taken over by the new
administration. But 1 would like to
point out tpo him that after the date
mentioned in the Act, that js, 20th
Decembor, 1861, there are several new
underiakings which were in private
hands formerly and which have since
been taken over by Government and
similarly what was oblaining else-
where or in other spheres in that
terrilory has now become pari of the
public administration there, or rather,
the gdministration of the State. For
instance, the people who were for-
merly working in the electricity
departments, and similarly some peo-
ple who were working in the hospitals
and other places in the nursing cadres
and other such services have all been
taken, over by Government in the
Administration of Goa, Daman and
Diu. I fail to see any justification for
not extending to them the same
benefits as for the other Government

have been contemplated in
the present Bill. Even morally, I
think that we should extend to them
these benefits, after the liberation that
has taken place in Goa, Daman and
Diu. The very term ‘liberation’ con-
notes two main ideas. Ome is that
because the people of these territories
wanted liberation, therefore, the Gov-
emment of India had taken the

trouble

Shri Harl Vishou Kamath (Hoshan-
gabad): No trouble.
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|
Shri Shinkre: It was trouble for our
sake,

Shri Hari Vishma Kamath: Inspira-
tion.

Shri Shinkre; It was Inspiration or
it was their right, but they had taken
this trouble for our sake.

In these circumstances, I do not see
any nreason why Shri Hathd who has
been 3o king as far as the people of
these territories are concerned, has not
thought it fit 1o extend the benefit a
little longer or a little farther. After
all, we cannot admit that these people
wanted liberation to deprive them-
selves of some rights which were
vested in them at the time of the
liberation, because nobody wants to
cut the hand that feeds him. If Shri
Hathi would be prepared to accept
these two amendments, I do not see
any point in making a quarrel with
him.

There is ome other thing that I
would like to submit. As some of my
distinguished friends and prominent
friends in this House had voiced on a
previous occasion, there is a tendency
that is lately coming too much into
sight or view, and that is of restrict-
ing very much the acts and leaving
everything to the Central Govern=-

ment

8hri Harl Vishna Kamath: Delega-
ted legislation.

Shrl Shimkre: In some cases, that
may amount to the negution of the
righty vested in Parliament under the
Constitution and it may permit the
Administration to play sometimes
according to its whims. 1 do not want
to impute any motives regarding this.
.1 know that the Government arc very
eager and keen and are in right
earnest to see that the problem of the
Government employees in the Union
Territory of Goa, Daman and Diu is
solved forthwith without any dissatis-
faction. But at the same time, 1



6413 Goa, Daman -

[Shri Shinkre]

would like to draw the attention of
the Minister of State to the fact that
there is a growing resentment in Goa,
among the employees not proposed to
be covered by this measure. I have
received two wires, one from the
Chief Minister himself. I do not know
how to put it, but unfortunately we
have a Chief Minister who does
appear to be awakening too late to
realities, because his wire came to
me only the other day. Since we are
in a sort of very familiar atmosphere
and there is no point in my hiding
the truth or the real facts from the
hon. Minister or in his trying to dupe
me in this or that, I would like to
read it out before the House.

Shri  Hathi: One point. Where
they actually in the service of the Goa
administration at that time?

Shri Shinkre: They were not
Here comes the point. They now con-
tend that as long as they were in pri-
vate cnterprise, they could have at
least fought the private enterprice for
their rights. Now that all the labour
and indusirial legislation has been ex-
tended to Goa, they would be in &
first class position to fight their em-
ployers and get redress of their griev-
ances, and acceptance of their rights.
Now that the Government have taken
over those enterprises, I do not see
any reason why they should not ex-
tend the same benefits to those peo-
ple, when they have accepted this
principle. Otherwise, if the Govern-
ment had left them alone, they would
have seen how far they could succeed
in their fight against their employers
for the redress of their grievances.

With the permission of the Chair,
I will read out the telegram I have
received from the Chief Minister. It
reads:

“Use your good offices to press
Hathijl. Minister of State, intro-
duce EFU Bill in Lok  Sabha
urgently stop Strike threat con-
tinues",

Shri Hathi: That is introduction of
this Bill. I have done that.
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Shri Shinkre: This came four days
ago.
Shri Hathl: It was t that

though
this Bill might not be able to g0
through in this session. But now
that is not the case.

1631 hra,

[SHrr SoNAVANE in the Chair]

Shri Shinkre: There js the second
part—the strike threat continues, In
the first instance, it was scheduled 1o
start on the 30th November. The date
has been extended because the local
government gave them some assurance
that as soon as this Bill is passed in
Parliament, they will be benefited and
all their grievances would be redress.
ed. But when I see that this legislation
does not cover their case specifically,
the threat of strike continues and will
continue. There are about 5,000 peo-
ple. I could also read out the other
telegram, received from the President
of their Union. He has told me that
they have withheld the strike on the
assurance given by the local govern-
ment that as soon as this Bill is passed
by Parliament, their service conditions
will be regulated and brought com-
pletely on par with those of the other
employees of Government. So if the
hon. Minister could make it clear that
this will also be extended to all such
employees of the Government who
have been absorbed by the Goa ad-
ministration even after the date men-
tioned in the Bill, that is, 20 December
1961, 1 think the problem will sett's
itself, So there should be no objection
to the acceptance of our amendment.

Another point I want to bring to
notice is this. 1 do not know whe-
ther the intention of those who draft-
ed the Bil] is to bring within the pur-
view of the Bill the municipal emplo-
vees of Goa.  Municipal corporations
were also formerly treated under the
Statute of Overseas Functionaries,
EF1I. If one goes through the definition
given in the Bill, one is bound to
nourish some sort of doubt that muni-
cipal employees might not have been
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contemplated as coming within its
purview. If the hon. Minister makes
it clear that municipal employees will
also come under its purview, that
would clarify the position. Because
they have no other statute to regulate
their service conditions; after the
Statute of Overseas Functionaries was
extended to Goa, Daman and Diu, all
the municipalities of Goa, Daman and
Diu, at the instance of the adminis-
tration functioning at that time ex-
tended it to almost all the municipal
employees so much so that they even
made it possible to shift government
employees to municipalities and vice
versa, provided they were holding the
same ranks. So if the hon. Minister
clarifies this and says that the muni-
cipal employees also shall be covered
by this Act, that would set at rest all
doubt. At this time we cannot move
any amendment; only he is entitled
to do so. If that is done, our friendly
dispute in regard to this matter will
immediately be settled.

Shri Hathi: There is no dispute as
such.

Shri Alvares (Panjim): There is
not much to disucuss in this Bill ex-
cept to tell Government that it was
rather long in coming, and if it was
introduced earlier, as he had sald,
many of the doubts and tension in the
small territory would not have arisen
at all. My colleague, Shri Shinkre,
has drawn attention to the lacunae in
the Bill.

The first, obviously, is that there Is
no gtatutory guarantee except through
delegated legislatipn. Apart from this
very unwholesome practice—here we
are bound to put up with it because
of the assurance of the Minister that
what we have intended he will im-
plement—there is just one point in
this, that all the absorbed employees
in the absorbed posts will be given
the facilities that had existed on 20
December 1061. 1 hope this would
mean a package deal to the employees
because if he is going to remove only
the age of retirement from the entire
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service cofflitions that existed before
2 Dechmber 1861, that would be a
sort of discrimination. Though I will
not insist upon it, 1 would urge him.
to give it; if he is going to have them
all other concessions,, why does he
not also give this one concession, be-
cause logically it was a part of the
totality of service conditions that the
Portuguese Government had at that
time assured ils employees?

The next point is, what is the defi-
nition of ‘absorbed posts? My hon.
friend, Shri Shinkre, has drawn atten.
tion to certain employees who were
absorbed by the Central Government
or the Local Government after 20
December 1861. The term ‘municipal
employees of the administration of
Goa including local  self-governing
bodies was just a misnomer. The ad-
ministration was highly centralised.
Everybody was nominated by Gov-
ernment, the President, employees,
everybody else. Therefore, under
such circumstances, where there was
no local autonomy and every empln-
yee was directly or indirectly an em-
ployee of the Government., It stands
to reason that even municipal em-
ployees should come within the pur-
view of the Bill. There is no clarifi-
cation of this point whether employees
of municipal corporation in Goa are
absorbed employees from absorbed
posts. I hope the Minister will clari-
fy the position in respect of them.

Secondly, Shri Shinkre has drawn
attention to the employees of the
electricily companies which are now
taken over by the Union Government.
These employees, it is true
were employees of the private
company. But immediately after libe-
ration, when the Goa Government de-
cided to follow the pattern of g local
grid and later on of a Union grid
these employees were taken over and
they became Union Government em-
ployees in absorbed posts. Their
number is extremely limited, less than
300 or 400. I think it would be pro-
per on Government's part to give the
same treatment to these employees.
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After all, these employees were ser-
ving there in those electricity com-
panies at the time of the Portuguese
administration and they had certain
rights, and since they have now been
taken over by Government, their em-
ployment is continuous from the point
of view of continuous liability of the
companies taken over by Government.
I am sure that the service conditions
of those employees in the companies
taken over by Government will be
allowed to comtinue as liabilities of
Government.  Therefore, they must
continue to be protected as they were
when they were employees of the pri-
vate limited companies.

Goa, Daman

The last point is in respect of the
railway employees. May I refer to &
very important incident at the time
of the liberation movement? In 1856,
at the instance of the National Cong-
ress of Goa, the late Prime Minister
suspended the railway service bet-
ween India and Goa. At that time,
the Area Officer of the Southern Rail-
way, Shri Gopalakrishnan, issued a
notification to all the employees of
the Southern Railway which was ad-
ministering the WIP railway—the
Western India Portuguese raillway—,
that the railway services were going
to be suspended and all employees
who wanted to remain loyal to the
Government of India should come out
for service in India,—I use the word
“Indin' because then Goa was under
ihe Portuguese—that these employees
of the WIP Railway who opted to re-
main loyal to the Portuguese and
serve the Portuguese rallways in Goa
would be considered tohave resigned
their posts and forfeit all privileges
regarding gratuity, pension etc. About
900 employees, partly at my instance,
came out of Goa to serve the Indian
rallways, for political reasons, to show
thelr loyalty to India, and they re-
fused to co-operate with the Portu-
guese colonial regime in Goa. These
900 employees are now here. These
900 cmployees had certain conditions
of service. They want to come back
now. But after they came out to
Tndia in 1958 till the liberation, a cer-
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tain number of people had been re-
cruited in Goa; these people who have
been recruited and those who opted
to remain with the Portuguese are
now considered senior in service by
the railway administration, with the
result that those people who remained
loyal to India and risked their life by
coming out through underground
routes from Goa to India, now find
themselves junior, and deprived of
promotion etc.

Bhri Warlor (Trichur): For pat-
riotism.
Bhri Alvares: [ want to ask the

hon. Minister what protection is given
to them. There have been repeated
representations to the Government of
India by these 300 employees. The
majority of them are still in Hubl.
A few of them who were transferred
back to Goa found that the senior
positions have been taken by those
who remained loyal to the Portuguese
and those who are junior to them.
This is a very important issue, be-
cause it is a question of principal, it
is m gquestion loyalty to our nation, and
it is a question whethr the Govern-
ment of India will honour its commit-
ments to these nationalist elements
who tried to disrupt the Portuguese
rallway system and aided the libera-
tion movement by refusing to co-
operate with the Portuguese by run-
ning the railway.

Shri Warlor: 1 wanted only to add
my support to the amendments moved
by Shri Shinkre.

We have also our experience of this
integration at lcast in the native
States. The position is always—not
always, I cannot say always, but gene-
rally—that whatever is disadvantage-
ous to the services are integrated, and
whatever is advantageous to them In
the services in bhoth the States are
left out, and the sum total of the in-
tegration wil] be disadvantageous to
both the parties, those coming from
the directly administered areas and
in the princely States. Such a thing
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should not happen at least in the case
of these Goa employees, because there
are certain very disadvantageous posi-
tions held by the Central Government
as far as these employees are concern-
ed in India. There are certain ruyles
and regulations which need to be
amended, to give them more freedom
and initiative, but that aspect of the
question we are not taking at present.

In Goa, under the Portuguese rule,
there was this statute of ultra marine.
1 do not know whal is meant by this
statule. Goa was overseas under the
Portuguese adminisiration. We can
infer, we can very well understand,
that there will be very many disad-
vantageous conditions imposed upon
the employees in Goa. There should
not be a tendency on the part of Gov-
ernment now after integration to re-
tain all those things, and at the same
time deny whatever small advantages
they had been actually enjoying under
the Portuguese administration. It is
not only the question of remuneration,
not only the question of their salaries
or dearness allowances or pensions or
gratuities, but also the question of
service, which is also very important,
and there is also the question of pro-
motion, there is the question of secu-
rity of tenure. All these things are
there. If any advantageous conditions
had been enjoyed by the employees In
these respects in Goa at the time of
integration, those things must be re-
tained and they must be allowed to
continue to enjoy those conditions.

The second point is about the delegat-
ed legislation. The rules may come,
and the rules may be placed on the
Table of the House. That I
the justification a: far as the
Government is concerned, but nobody
takes so much of interest, we cannot
take so much of interest. Whep the
rules are placed here, nobody comes
up and takes it up on himself to raise
a discussion on these rules and regu-
1ations. In my cxperience of the last
nine years, I have nol known of any
rules and regulations placed on the
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'rahle,ol‘.he House being discussed
threadbare here. It is taken for grant-
ed that when the Bills arc passed and
over-all legislative power is given
under them, it ends there, it is final.
But in this case I wish the Minister
takes the Members of Goa at least in
this House into confidence before
finalising the rules and regulations, so
that they at least, who are in the know
of things, who are on the spot, will be
satisfled that these will not take away
whatever advantageous conditions the
employees had been enjoying there.
This is my request, and 1 hope that
those two amendments which have
been moved will be accepted. I do
not think that they are particularly
offensive in any way to the concept
enshrined in this Bill. They can be
accepted by the Minister. If they are
not accepted, after some time he
will have to bring another amending
Bill from the Government side and
have this incorporated. There s
absolutely no criticism of the hand-
ling, but there is a lurking fear at the
same time. Why should that fear be
kept there, which will smoulder into
a sort of discontentment of the em-
ployees. That can cleared now.

About demi-government or seml-
government employees also, there is
no schedule as to who are the em-
ployees that will be covered. Only
the statute s given. We do not know
what that statute js It is an omnibus
statute of the Portuguese administra-
tion In Goa. We do not know which
categories or which sections of the em.
ployees are brought in there. That Is
why all this apprehension has been
voiced by these two hon. Members
from Goa, about municipal employees,
about electricity employees or those
employees who are considered as
semi-government, health emplo-
yees perhaps, malaria eradication
employees—there are so many cate-
gories. Bome are directly in Central
Government employment, some are
indirectly under the Government, some
are semi-government employees. All
thesc varieties are there. There are
autonomous corporations, that also we
can understand, and the extension of
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[Shri Warior]

that enactment which is enforced here
will satisfy so far as the autonomous
corporation employees are concerned,
but actually there are employees who
are left out of this legislation. That
should not be the case. They also
must be brought under the purview of
this legislation, and I think that satis-
faction must be given.

With these words, I support the
amendments.

st gwetew wew (A% ¢
aarefa wgvew, @ fam w1 mE s

forg o & o are o o ary 0
o & o ot fagw wifz =g o &
W F9TT AT T §, I w7 AR
&5 gl Wifew | T8 T F g0 WA
& v o farend w1 wrgrores & v
a3 A A ¥ wewerd st &
Hifmfdt MTsT aver, sw T
B Tl & A et dar g,
Mfrmfiarswwrd @wa =
fafredma w1 aft pfr Fefr &1 wfag
o wgm & e e & cefafredw &
W/t gy e § W fa 1 ow-
ot frar mar §, 3 AT ¥ @R -
T ¢ @ wifgd e w0 oem §,
e ghfar § o et §, o fme
e & st §

wh am ag ¢ fF oW & 20
foerat, 1961 & g A A
wew ¥ quw fewm ) 9w A
a e g §, o el fage g
£, forr %) v & e fem &, 3w 9w
WTT G A Y AT R A e §
I TC WY WY B G ST W AT w0
wrfed |

et ame o § fe wer &
wirarl § I Rr e e iR aadEE
¥ st ¥ Sy § quand s o

and Diu etc, Bill 6422

TR | WA 1 & qT 9THT, OF K
7% T 3T AW AR AT WIS ATHT, ETAA
dra &1 wEw wew gt & e,
I FT AT v AT H A w6
IR A% 67 99 ow 39 =27 & wH=ial
% Wl we @i a A
Tifore wEifemaan @
#z9 w9 T AT, W fRe 9ER
g% fammm o sad ®Fw 9%
arn, AU oW s owr £
Tl & & aed # fe gAY mros
# foen o oo oY o o frm dan
FOT Al | T AT g g9 A g
WY T TR & qg ATAT AT | WA AT
wTY & AT 9T A TAAEE
FA AR E, BT ¥ v Houm
I W1 wETEE w4, a7 gEa dewd
oy #4T F7 @ 1 FE fam § o= iy wa
T A Toiegy ot are feg g @ fE
RO # ar A & & o e g,
FAHAT AR A #9774 2 &,
&9 TAAHE O TAA AFATE TG I5A
MR wWE w7 amw
feaarf aft 2T & 1 & wgan g fw o7
qT 919 W faeme % 1 oy & ooy
o Fomr wreri & & v oy s @
I I AT H A W wrg feer §
W &z= madiE A7 awes feet W
& &wdt 8, St ww wg v E, v ag
aga Wt g 1 oy o1y ¥ faw & D
B ol & fgm w v

ot wlerc ww adoo (%)
gwwfa #grw, fowt age & A
wiEiz foar § 9w o Famda v
I6 ¥ WAy qtq avw ¥Y 0 9w
TN AT WA § ) S H§ Ay
#t & w07 ®1 v gfead w=m s
w1 R E ) A g wwET g, @ rnfaa
Swvd f wivsm e e g
fewm @ s 7 gfoad aff 2RE
wgar{ w1 oyl as T §, wah &
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fg oF aum & 1 W WE § e
wx 39 feaa aff gor ar aw q Ay
®t Al g gEa & auar A
a4 5 g ¥ qur wfawrcd ) aro dan,
Wit witg frer @ ofe o & gk
9| W @1 T ag WEW wig §
qORTT W AR Y 7 W A &
ag frm #F o et ot @ 7 e oSl
I ® afqw qFw o9 1 Wi oW
goorT v Ty ¥ 7 vt e vt At
W9 TE A FIT a9 A0 6T
fear ? wre w1 wfed av e wmo ot
LW F1 A7 &7 2 | WHT HORTT ¢
et df e ot g s Al
R gl AW A | v FEArd A 39 F
T A FT AN 0§ ar I A A,
wre &7 fgrgem # wr w1 woor o §
mifrgmm dmag & wfm A A
& FHETCY g1 1 I ¥ A w1 ard
o g Ak R 1 W F afow e ¥
ar wEd & &1 I &7 ard @ ardy
Safmm ey mhaH g =k
art K et A wiuw f, & e {1
£ 1 xu foQ e ag W ATH 9gw ST
AT {1 AT AT TF T ATE IA KA
frer amam 1 39 B AW WO % /NET
7 fomar | gOF A AW @ SR
am A ®T & 39 wwwfa § @e
&g AT 9 frmraem fe & ) 38 =y
Wt qg A7) T femr wmar At 9w W
wya wfuere firm am

gt % W v & wEwfa e
ar=qw &, €12 wnfrel o7 e
wfafaifed) & sinfa s aegs §,
#rd w7 aTew & 3T F W gAm Ay
aft g g s T @t T
fir a7 % few R § 1o AU TR
sy ke aa g
TR o gfeed ww vt @ § afer
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ssoo kI E. TRk wWiaTIA
w ot wfusrdi & afm @ @ 3

oWl wTaT "TET F w7l fe v oRr
wiv 81 17 wAfai w1 Agrow vifz
#famm g ft wie W 39 %
Ty & et et Wt awdy ) xw
e A7 S FIT QAT I 6 Ay
gfrad  weit s 6 o At e
TR A W W ATl A F Ay
aETaEH! €19 $1 A € 9% |

wiq ozt degw oo wA g E
waT dgdw A & IT & fewi &
W= wuwg 47 g et wmaAr
felt & fxr & ot dar Y e wrfigd
fe wrm & faeg & anx 39 W fedi
TETTH AFAT g § 1 vy v W
wifgy f wtw g w1 ey wfaw €
qi AT ¥ 9w gurT whwrfag w0
qor wfawte wEm w1 gET A
g wifg fs gfafadfedt & wierh
W, Tog §ORTT & Saranil wom aqr
&L WA g | oy aee AT g
a1 aw™ wfewre fe o wfgg
o A 9T ATeRT W aTE Wt @
Farer ears frar s wrfgd

Bhri Hathl: I am grateful to the
hon. Members* for the gemeral support
they have given to this Bill. They
have made certain suggestions and
have also indicate the justification for
their amendments. I have nothing to
say on the general observations they
have made, because | also fully agree
with them that the uncertainty among
the service classeg should be removed
as early as possible,

Now, it is only & question of the
iwo amendments. The firet afend-
ment is that of Shri Alvares which
is about age of retirement. The sug-
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[Shri Hathi]

gestion of the hon. Member is that we
might include it in clause 3 (2). It
will be seen that clause 3 (2) reads
as follows:

“Provided that no person shall, by
virtue of such retrospective effect
be liable to refund sny amount paid
to him by way of salary or allow-
anceg or pension before the making
of any such rule”

Here, the question is, he will not be
liable to refund the amount. We
cannot here add that the age of re
tirement will be such and such. This
deals with the question of allaying
their fears about refund. If they have
got any more pension than the pre-
sent rules contemplate, they will not
be liable to refund it. Therefare, it
will be only with regard to age of
retirement that ap exception is going
to be made and al| other conditions
of service, namely, the salary, leave
and allowance—each of these things—
will be protected. This is pot a matter
of legislation because, what this piece
of legislation seeks to do is only to
enable the Central Government to
make rules regarding the service con.
ditons.

Shri Shinkre: The hon. Minister is
quite right. But as long as there is
no word there referring to service
conditiong or protection thereof, I
think it will only be limited to re-
fund. There shall be no refunds but
all other things may be changed. That
is what I said.

Shrl Hathl; Therefore, when 1 say
that the Government is only empows=
ered to make rules and regulations,
nothing else is mentioned: neither the
salary is mentioned nor the leave is
mentioned nor the allowance is men-
tioned nor pension ls mentioned. But
1 thought that I should give them
a categorical assurance, and I stand
by the assurance, that all those will
be protected except one thing: that
also T would not have said, but I want
to be frank about it end tell them
and they also know—and this is the
nnly point where there is some dif-
ference—namely, instead of the age of
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retirement being at 65, it is now
going to be 58. But nothing of this
sort has been included; neither the
protection of their salary is mention-
ed in this. But I assure them that
this will be included in the rules.
Moreover, as Shri Warior suggested,
we could discuss about it In addition
to that, these rules will be laid on
the Table of the House, and we could
have a discussion. But I do not
want that occasion to arise, that
there may be anything which would
detract from my assurance. There-
fore all this will be implemented ex-
cept this age wf retirement on which
there is nothing further to say.

Then there was mention about the
municipal ‘employees.

Shri Shinkre: PWD employees
also.

Bhri Hathi: The PWD will be
there; electricity and radio will be
there. Here also, let us be clear
about thiz position. This does not
mean that those people who are not
absorbed or were mot absorbed will
not get the benefit of the existing law
if it applies to them now. We are not
repealing the existing law; that is,
this decree continues. It will be only
repealed to the extent that g rule is
made wunder this Act which is in no
way  inconsistent with the bther.
Therefore, all the rights that accrue
to the municipal servants will con-
tinue. Therefore, are not thrown
out; they will be benefited according
to the existing law. We are not re-
pealing it; therefore, they are safe.
But if they want, the municipality can
adopt these rules. There will be no
difficulty, but this does not mean that
all the benefits that they had under
the existing law—under the Portu-
guese decree—will go away. It is not
repealed. The repeal will be only to
the extent where a rule is made which
is inconsistent with this. For exam-
ple, it g rule is made that the age
of retirement shall be 58 and there It
is 65, 38 will prevail. Otherwise, the
existing benefit will continue. Since
the hon. member has spoken in &
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very {riendly and cooperative and
accommodative mood, I want that I
also should explain the position frank-
ly and keep nothing behind. In fact,
we have met very often bclore too.

16 hrs.

So far as the question of other em-
ployees like the railway employees is
concerned, it is a rather technical
matter, because they were already in
service at Hubli on that day. This is
a special case. 1 will take it up with
the Railway Ministry. Because they
were then in the service of the Gov-
ernment of India, they were not
absorbed. Now they have gone there.
It is g special case and 1 will take it
up with the Railway Ministry.

Shri Wardor: Since they have been
loyal to the Portuguese Government,
they must not have the initial advan-
tage over these people.

Shri Hathi: 1 have
with Mr. Alvares.

discussed it

Shri Shinkre: I have raised the
same point in the discussion on the
railway budget and Mr. Patil promis-
ed tg look into it

Shri Mathi; Then, Shri Jadhav
wants the cart to be before the
horse. Government employees there
are very worried and they are eager
that this should be passed before jt is
late, as they are rather worried about
their service conditions and what will
happen to them, 1200 employees have
been taken into the Government of
India services. Some are from Maha-
rashtra; they are on deputation and
there is no difficulty. Those who are
here are eager and it would be better
if we make the rules before any other
decision is taken. Of course, what-
ever decision is to be taken will be
taken no doubt. But so far as the ger-
vice conditions are concerned, it is im-

portant that we should do it

So far ae the framing of rules and
Mr. Warior's suggestion are concern-
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ed, 1 agein assure that it is not that
the Home Ministry is simply looking
after law and order, It has also to look
to the services and the contentment
among the service classeg is  also
nearer to our heart. We have to leok
to that also. We shal] see that their
present pay and allowance are pro-
tected, that their earned leave is car-
ried over. If they have earned pen-
gion and retired, we will not ask
them to return anything,

With these clarifications, I hope the
hon. members will not press  their
amendments and accept the Bill as it
is.

Mr. Chairman: The question is:

“That the Bill to provide for the
regulation of the conditions of ser-
vice of persons absorbed for ser-
vice in connection with the admi-
nistration of the Union Territory
of Goa, Daman and Diu and for
matters comnected ‘therewith, be
taken into consideration ™

The motion was adopted,

Mr. Chalrman: We will take wp
clause-by-clause consideration, There
are throe amendments.

Shri Shinkre: In view of the assu-
rance given by the Home Minister, I
do not move my amendments.

Mr. Chalrman: What about
Alvares?

Shri Alvares: | am also not mov-
ing the amendment.

Mr. Chal No k is mov-
ing the amendments, I will put all the
clauses together.

The question is:

“That clauses 2 to 5 clause 1,
the Enacting Formula and the
Title stand part of he Bill."

The motion was adopted.

Clouses 2 to 5, clause 1, the Enact-
ing Formula and the Title were added
to the Bill.

ot oftere wrw dowr @ EwrahT
wEYew, Mt | qwafr aft 7

Bhri
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Mr. Chalrman: The bell is being
rung—Now there is ' quorum.
Shri Hathi: I beg to move:
“That the Bill be passed”.
Mr. Chairman: The question is.
“That the Bill be passed".
The motion was adopted.

16.07 hrs.

INDIAN TARIFF
BILL

(AMENDMENT)

The Minister of Commerce (Shri
Manubhal Shah): Sir, I beg to move:

“That the Bill further to amend
the Indian Tariff Act, 1934, be
taken into consideration.”

Sir, this Bill mainly seeks to amend
the First Schedule to the Indian Tariff
Act, 1934, in order to give effect to
Government's decisions on certain re-
commendations of the Tariff Commis-
sion. Hon. Members will have observ-
ed from the Statement of Objects and
Reasong attached to the Bill that the
Bill seeks o discontinue protection
with effect from the 1st January, 1968
to six important industiries, which
have now in the opinion of the gov-
ernment reached a ~tage of maturity.

Copies of the Tariff Commission's
reports on all these industries and of
Government Resolutions issued on
these Reports have already been laid
on the Table of the House and Notes
on each of these industries have been
circulated for the information of the
members of the House. The notes cir-
culated to the members contain a gist
of the Tariff Commission’s recommen-
dations in respect of each of these
industries. Hon. mebers will no doubt,
have gone through the documents and
1 shall not, therefore, take much time
of the House by going into details of
these indutsries.

1 shall first give the House a brief
resume of the working of the Tariff
Commission with perticular reference
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to protection to indigenous industries.
Under the provisions of the Tariff
Commission ~ Act, 1951, a permanent
Tariff Commission was constituted in
January, 18952. The main functions of
the Tariff Commission cover (i)
dealing with references from
Government on matters relating
to tariff protection generally;
(ii) undertaking sup motu in-
quiries into the working of protection;
(iii) keeping a continuous watch pver
the progress of protected industries;
and (iv) dealing with reference from
Government on fixation of fair prices
of commodities, whether protected or
not. The Tariff Commission has wide
discretion in regard to application of
the general principles relating to fixa-
tion of protective tariffs. It also wat-
ches the effects of protection on
other industries and on prices. Be-
sides, the progress of the protected
industries is watched and reviews
of prices undertaken. The Tariff Com-
mission also makesg ancillary recom-
mendations on matters other than ta-
riff for development of the industry.

Sir, on lst January, 1965, the House
will be glad to know, the number of
protected industries stood at enly 15
out of the vast gamut of industries
running in this country. This includes
industries on which protection is due
to expire at the end of this year,
namely, 31st December, 1985. In addi-
tion to these industries, there is the
‘safety match industry’ which was pro-
tected in 1928 for an indefinite period,
and which 1 have the honour to
place before the House for de-protec-
tion.

While the Tariff Commisison recom.
mended de-protection of the safety
match industry which was protected
in 1928 for an indefinite period, the
Commission recommended continuance
of protection to sheet glass, non-fer-
rous metals, electric motors, power
and distribution transformers and au-
tomobile sparking plug industrits. The
position in respect of all these indus-
tries is detailed in the notes already



